IN THE CENTRAL ADMINISTRATIVL TRIRUNAL

PRINCIPAL BEACH
NZWDELHI,

0a 285i/91 Date of decisicn 30-12-1996

Hon'de smt, Lakshmi Swaminathan, Member (J)

1. 3h, V.M, Mishra,
s/o sh, Bidhyachal M:ishra
Casual 1labour
Jdnion Public Scrvins Commission,
Ohzdpur Hs J°8, Shahjehan Road,
New Delhi,

2. shri Hari Dut Ghyani
C suzl L:bouvar
Piey

OrSe, th‘gur House, Shanhjshan Ao ad,
Naw O21hi,

3. ahri J wvender Singh
Cssual Laboursr
JBSC, Dholpur Housz, Shazhjzhan Road),
New 021 hi,

4, 3hri Pajander 3ingh Bient
Casual Lak.urerp
UPJU, Dhu,.,’JL'r H ‘J"”-" Sh,hj'jhf‘n QU"“
Nzu Jcoini,

S5, Shrilich =21
Tastal Labour=rp
wrB L, Dholsur Hous2, Shahiahun R0 ad,
New Lalini,

6, Shri Hira 8allabh
Casual Labourar
U, Dholpur Hous2
Ney welh?,

/o ShTi3avicsh Kumar
Casual Labsurer
UrsC, Dholour Housa, Shahjehan Road,
Nazy Uﬁlh‘.
evs Applicants
€ y »dvocatcs Sh, . x Joseph, Learnes senior
Cuivn=a1 yith Sh, 20, Madan )

Vs,

1. Unisn of India thraugh the Secy.to ths
sovt,of India, Minigt ry of Perespnnal,
funhlic Griasvancss gnd Fansions,North 3lsek
Central Secra ariat, N2y velhi-q

2., Thig Unisn rfublie Sarvicaz Comnissign,
throoah its C..zirman, Sholsur Tou= 2,
Sh;“:°h 3N ‘?03H Nay gal=i-il
(Ncne For the responsent s ) eoe AZEpINdinte

GROZR (33AL)

(Hon'nolo 3at, Lakehmi vwaminathan, Manher (3)

;

This applicstion ben 9¢ an Fi1 o4 by =svzn



under Section 19 of the administrative Tribunals Act,,1985

being aggrieved by the oral order convayed by - respondent 2

\
\

t erminating their sarvicss w;e.f., 29,11.96., They have submittad §
that no uritten order has bzen given to the applicants for
discontinuing their service. According to the applicants they
havﬁuasn working to the complete sztisfaction and there is no
complaint about their work and they have a fine record of

devot ed disciplined work, It is an admitted fact that they had

t worked as casual labogurers for about 5 months, details of which
¢ are given in para 3 of the reply filed by the respondants,,
2. Respondegnts hava in their reply submitted that in the

above facts 'k5% the applic ants have no legal right to continue
d in service as they are not covered under the Department of
| z Personnel 0.M., datad 10th Sept.,1989, Housver, they further
submit . that whenesver service of casual lsbourers are needed
they.haVe no hesitation in considering their rsengagem nt also

as per their seniority of daily wagers. They have further

submitted that since there is no wrk avgilabls i th them,

the question of re-engaging the applicants does not arise,

(3. Having considerad the facts and circumstances of the

casz,and submissions made by the learned cgunsel for ths

S applicants, it is clear that no right for reengagement accrues.g
% to the applicants under the relevant rules/instructions,
¢ particularly considering the fact that the respondents have

submitted that there is no uork avgilable with tham at the
moment for Ccasual labourers, Howsver, the submissions mado by

ths respondents referraed to above are noted, and it is presumed
: !

that the respondents will abide by their submissions, namely,
to consider ths claim of the applicants for resngagement as

czsual labourers as and uhen need zpises,

4, In this viey of the matter, 1 find no merit in this
application, this applicaticn is dismissed subject to the zbgve
cbeerwations, No order as to costs,
Lo bl
(G mt.Lk shmi Suaminzthan)
Member ( J)




